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Joint Committee Report 

Ref: Inspection of the joint committee dated 18.03.2025 as per the orders of 

Hon’ble NGT in case of OA 24/2025(CZ) dated 11.02.2025 Narendra Singh 

V/s Government of Madhya Pradesh & Ors. 

 
Hon’ble NGT in reference to OA 38/2025(PB) OA 24/2025 (CZ) Narendra 

Singh V/s Govt. of Madhya Pradesh & Ors. vide order dated 11.02.2025 has given 

following instructions: 

“विषय:- नगर ऩालऱका ऩररषद, जिऱा दतिया द्िारा ठोस अऩलिष् ट-िरऱ कचरा एिं संक्रलमि 
गंभीर बीमारी स ेमिृ िानिरों/ऩिुओ ंके अििषे सीिेि ट्रीटमेंट प ऱांट के ऩास, सेिढा रोड ककनारे 
डाऱकर, िािािरण/भूगभीय िऱ/प्राणिायु को दवूषि करने के संबंध में,  
तनिेदन है कक उऩरोक् ि विषयक ई-मेऱ लिकायि/आिेदन िो सेंट्रऱ िोन बेंच के ई-मेऱ 
ngtczbbho-mp@gov.in ऩर भेिा गया था जिस ऩर आि िक कोई काययिाही नहीं की गई 
है।  ऐसी ऩररजथथतियों में एिं ऩयायिरण/न् याय तहि में माननीय न् यायाकधकरण द्िारा अरेेषवषि 
इस ईमेऱ प्राथयना ऩत्र को याकचका के रूऩ में संऻान ऱेकर िीघ्र अतििीघ्र प्रकरण दिय कर 
दतिया-सेिढा रोड ककनारे, सीिेि ट्रीटमेंट प ऱांट के ऩास, ठोस अऩलिष् ट-िरऱ कचरा, संक्रलमि 
कूड़ा-कचरा डाऱने िथा मिृ िानिरों के िि एिं अििषेों को, गीऱे कूड़ ेको डाऱकर भूगभीय िऱ 
थ त्रोि दवूषि  करने और िािािरण दगुकंधि एिं प्रदवूषि करन े िाऱे दोषी एिं उत् िरदायी 
अकधकररयों के विरुद्ध प्रदषूक भुगिान लसद्धांि (Polluter Pays Principle) एिं राष् ट्रीय हररि 
प्राकधकरण अकधतनयम, 2010 के िहि दंडात् मक काययिाही ककया िाना अतिआिश् यक है। िाकक 
अन् य कोई ऐसा दरुाचार करके साियितनक विश् िास (Public Trust) को नुकसान न ऩहंुचाएं 
और कानूनी प्रणाऱी की तनष् ऩऺिा (Fairness) को खिरे में डाऱने का प्रयास करें। ” 

“3.  The relevant part of the above said letter petition translated in English by the 

Registry of this Tribunal reads as under:- “Subject:- Regarding polluting the 

environment/ground water/air by Nagar Palika Parishad, District Datia by 

dumping solid waste, liquid waste and remains of dead animals/animals 

which died due to serious diseases near the sewage treatment plant, on the 

side of Sevdha road. Sir, It is requested that the email complaint/application 

on the above subject which was sent to the email ngtczbbho-mp@gov.in of 

Central Zone Bench, on which no action has been taken till date. In such 

circumstances and in the interest of environment/justice, this email 

application forwarded by the Hon'ble Tribunal should be taken cognizance of 

as a petition and a case should be registered as soon as possible and punitive 

action should be taken under the Polluter Pays Principle and National Green 

Tribunal Act, 2010 against the guilty and responsible officers who pollute the 

ground water sources by dumping solid wasteliquid waste, infected garbage 

and dead animals' carcasses and remains, wet garbage near the Datia-

Seondha road, near the sewage treatment plant, and make the environment 

3



smelly and polluted. So that no one else damages public trust by doing such 

misconduct and tries to endanger the fairness of the legal system..” 

5.  In view of the averments in the application, we consider it necessary to have 

responses of (1) State of Madhya Pradesh through Secretary, Environment 

Department, Government of Madhya Pradesh, (2) Madhya Pradesh State 

Pollution Control Board (MPSPCB) through Member Secretary, (3) Municipal 

Council Datia through its Executive Officer and (4) District Magistrate, Datia 

who are impleaded as respondents no. 1 to 4.  

6.  The Registry is directed to prepare and attach memo of parties to the 

application and issue notices to respondents no. 1 to 4 requiring them to file 

their reply/response within two months.  

7.  In view of the averments made in the application, we also consider it 

appropriate that a Joint Committee be constituted to verify the factual 

position and suggest appropriate remedial action. Accordingly, we constitute a 

Joint Committee comprising of representatives of the District Magistrate, 

Datia, Executive Officer, Municipal Council Datia and MPPCB and direct the 

same to meet within two weeks, undertake visits to the sites in question, look 

into the grievances of the applicant, verify the factual position and suggest 

appropriate remedial action. The MPPCB will be the nodal agency for 

coordination and compliance. 

8.  Even though in the present case cognizance has been taken by this Bench on 

the basis of letter petition received by post with approval and assignment 

under order of Hon’ble Chairperson, but in view of the facts and 

circumstances of the case including the fact that the place of accrual of cause 

of action lies within jurisdiction of the Central Zone Bench of this Tribunal at 

Bhopal, we are of the considered view that it will be appropriate if the case is 

further heard by the Central Zone Bench of this Tribunal at Bhopal. 

9.  Accordingly, the Registry is directed to list the matter before the Central Zone 

Bench of this Tribunal at Bhopal on 03.04.2025 after obtaining orders from 

Hon’ble the Chairperson for transfer of the case.  

10.  Report by the Joint Committee and replies/responses by the respondents be 

filed before the Central Zone Bench of this Tribunal at Bhopal. 

 
          In compliance to the orders of Hon’ble NGT, a site visit of the Solid Waste 
dumping site of Datia town situated at, Village-Datia Gird, Tehsil-Datia City, 

District-Datia, MP was conducted on dated 18.03.2025 by the joint committee 
consisting of the following officials of the concerned departments: 
 

1. Shri Akshay Temrawal, Chief Executive Officer, Jila Panchayat, Datia 

(Representative of District Magistrate Datia) 

2. Shri R.R. Singh Sengar, Regional Officer, MPPCB, Gwalior 

3. Shri Nagendra Singh Gurjar, Chief Municipal Officer, Datia 
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Apart from above other officials from Datia Municipal Council Shri Devendra 

Kaul, Assistant Engineer, Shri Ambak Parasar, Sub Engineer, Shri Anupam Pathak, 

Sanitary Inspector, and other officials of RO, MPPCB Gwalior Miss Ragini Yadav, 

Sub Engineer, Shri Shubham Sahu, Contract Engineer were present during the 

inspection.  

OBSERVATIONS OF JOINT COMMITTEE ON VISIT 

Joint committee along with Nagar Palika officials visited the solid waste dumping site 

situated on Datia-Sewda road. As per observation made by Joint committee at 

dumping site and information given by Nagar Palika officials, the status is 

summarized as below: 

(1) Present dumping site (situated on Sewda road) land was allotted to Nagar Palika 

Datia by M.P. Government in year 2005 for solid waste disposal of Datia town. 

Total land area is 10 hectare. 

(2) Solid waste reached to this trenching ground about 50 TPD. 

(3) Nagar Palika Datia established MRF centres composting unit at the site but 

these are under capacity as compared to solid waste generation of Datia town. 

Mixed waste reached to trenching ground by vehicles and wet waste and dry 

waste are segregated manually. There partially and used in MRF and 

composting unit. Major part of mixed solid waste in dumped on ground in open. 

(4) MRF and composting units were not found operational during joint committee 

visit. 

(5) Huge quantity of solid waste dump seen on site. Foul smell was there and also 

waste burning was seen there due to which smoke was emitted and scattered in 

the surrounding area. 

(6) No practice of fire-fighting was seen at site in-spite burning of waste was there 

on waste dumps. 

(7) Trenching ground site is situated on Sewda road in outskirt of Datia town. 

Google site location map is enclosed as Annexure C/1. Sewage Treatment 
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plant of Datia town is also situated on adjoining land. 

 

(8) This STP is operational. Nearest tial house is situated about 200 meter away 

from trenching ground. Pakka boundary wall along with barbed wire fencing is 

provided on pontial length of trenching ground towards Sewda road. Dumping 

site is open from other sides leading to movement of domestic animals in 

trenching ground. 

(9) No dead animal body was seen at trenching ground during joint committee visit 

but it is informed by Nagar Palika officials that alternate disposal system for 

dead animals body is not available in the Datia town and nearby area. So as and 

when dead animal body found in town, it is brought to trenching ground for 

disposal. This practice leads to foul smelling and un-hyeiginic condition in 

nearby area. 

(10) Lot of legacy waste is dumped along with daily fresh solid waste of the town on 

trending ground. No scientific treatment, bioremediation of the waste started by 

Nagar Palika. 

(11) No authorization under Solid Waste Management Rules, 2016 and C & D 

Waste Management Rules, 2016 obtained by Nagar Palika datia from M.P. 

Pollution Control Board. 

(12) No scientific Solid Waste segregation plant, processing plant, sanitary landfill 

site, C & D waste processing plant established by Nagar Palika at trenching 

ground site. Also Nagar Palika not established separate arrangement for 

collection of domestic Bio-medical waste from the city nor obtained 

membership of authorized CBWTF for destruction of BMW as per rules. 

(13) Regional Office, MPPCB, Gwalior carried out periodical ambient air quality 

monitoring and ground water quality monitoring of this solid waste dumping 

site. Reports obtained from MPPCB are enclosed as Annexure C/2 & 

Annexure C/3. As per reports of last 3 years the air quality and ground water 
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quality found within prescribed norms. 

 

 

1. Status with respect to issues raised by applicant in petition-  

Petitioner raised various issues addressing misconduct committed by DMC 

to harm public trust. Joint committee found following status with respect to 

issues raised by petitioner-  

 Details of Issue raised  

Damage to the environment and contamination of ground water source by 

illegal dumping of wet and dry waste, infected garbage and carcass of dead 

diseased animals on sides of Datia-Sewda Road, near Sewage Treatment Plant 

by Nagar Palika Parishad, District Datia, Madhya Pradesh in violation of 

environmental norms causing serious health hazard to local residents and 

commuters. The garbage is burnt emitting foul smell, smoke and dust which 

falls on nearby residential houses. Cattles are dyeing after feeding upon the 

garbage. Earlier Nagar Palika datia had given the contract of lifting the garbage 

and dumping outside district to Eco green company but they are creating heaps 

of garbage on the sides of Sewda road. Photographs are enclosed showing the 

evidence. 

Status found by JMC 

1. For disposal of solid waste of Datia town Datia Municipal Council (DMC) 

is using a piece of land situated on Datia-Sewda road at out skirt of Datia 

town. This site is used a dumping site. Mixed solid waste of Datia town 

including wet waste, dry waste, domestic hazardous waste, domestic bio-

medical waste, carcass of dead animals, C & D waste etc. is being dumped 

at the dumping site. No scientific waste segregation plant, waste processing  

plant, adequate MRF facility, sanitary land fill site established by DMC at 

this site. DMC also not obtained membership of CBWTF for disposal of 

domestic bio-medical waste. So probability of environmental damage, 
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ground water contamination, air quality deterioration in surrounding area 

due to waste putrefaction smell and smoke of waste burning is always there 

due to handling and disposal of solid waste at dumping site in unscientific 

manner. 

 

 

2. The present dumping site land was allotted by District Collector Datia to 

DMC in year 2005 for solid waste management. This land is situated on a 

piece of land bearing khasra no. 472/1, total area 10 hectare in Datia Gird, 

Sewda road, Datia. Copy of land allotment order is enclosed as Annexure 

C/4. At that time no population was there for a long distance. Now 

population is continuously shifted towards dumping site.  

3. Considering the development the residential area on Sewda road near to 

dumping site DMC is planning to develop solid waste processing and 

disposal site at other suitable Government land situated for away from 

population area. For this land has been allotted to DMC by Collector Datia 

at Khasra No. 2471/2, area 10 hectare in Datia Gird, Datia. Land allotment 

order enclosed as Annexure C/5. 

4. DMC informed that a DPR has already been prepared and approved at 

DMC level for development of secured landfill site (SLF) at new site on 

dated 04.09.2024. Approval proceeding is enclosed as Annexure C/6. Now 

approval of DPR from Government level and obtainment of Environmental 

Clearance is under process as informed by DMC officials to the Joint 

Committee.  

5. DMC also sent a request letter to M/s Mars Planning and Engineering 

Services Private Limited, Ahamdabad (State Government approved 

Consultancy Firm) on dated 18.02.2025 for preparing DPR for installation 

of MRF and composting facility at new site. Copy of letter is enclosed as 

Annexure C/7. 

6. DMC also informed that they have written a request letter to Mars Planning 
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and Engineering Services Private Limited, Ahamdabad (State Government 

approved Consultancy Firm) on dated 18.02.2025 for preparing DPR for 

legacy waste processing and disposal at existing dumping site. Copy of 

letter is enclosed as Annexure C/8. 

 

7. DMC informed that MRF & Composting unit installation project of Datia 

town at existing dumping site was approved by Directorate Urban 

Administration & Development, M.P. Bhopal on dated 12.09.2024. 

Approval letter is enclosed as Annexure C/9. Thereafter MRF & 

composting unit are installed at existing solid waste dumping site. 

8. DMC informed that M/s Eco Green Company has never done any work of 

solid waste management and disposal in Datia town. 

9. Joint Committee asked DMC to submit their reply on issues raised in 

petition. DMC submitted the reply on dated 07.07.2025. Copy of reply is 

enclosed as Annexure C/10. 

10. Photographs taken at existing dumping site during the visit of Joint 

Committee are enclosed as Annexure C/11. 

 

Conclusion: On the basis of the facts Joint Committee found during visit of Solid 

Waste dumping site situated in Sewda road and documents received from DMC the 

Joint Committee concluded the matter as follows:- 

1. Solid waste handling and disposal at existing dumping site at Datia town is not 

carried out in accordance to the provisions of Solid Waste Management Rules, 

2016.  

2. There is a nuisance status exist in nearby area of existing dumping site due to 

smell generated from putrefaction of solid waste and animal dead bodies. 

3. Existing dumping site is now becoming un-suitable for disposal of solid waste 

since it is adjoined to Datia-Sewda main road and development of residential 

area in the vicinity.  

4. Existing facilities of MRF, composing unit at dumping site are manual and 

under capacity.  

5. At present ambient air quality and ground water quality at dumping site found 

satisfactory but may deteriorated with time.  
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6. A new site of 10 hectare area has been allotted to DMC by Collector Datia to 

develop solid waste processing and disposal facilities. But no development 

started there as yet. 

7. Legacy waste processing & disposal facility not installed at existing dumping 

site for scientific remediation of solid waste dumped at dumping site. 

8. Boundary wall/barbed wire fencing not provided all around the dumping site. 

So stray animals entry to the site could not be stopped completely.
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RECOMMENDATION:-   

 

Considering the facts and findings elaborated in the report the Joint Committee 

submitted their recommendation as under:- 

1. DMC should provide barbed wire fencing immediately around the dumping site to 

stop entry of stray animals effectively. 

2. DMC should provide dedicated fire-fighting arrangement at existing dumping site 

with sufficient staff to stop the incidents of fire whenever erupted in waste dumps 

immediately. 

3. DMC should optimize the use of existing MRF and composting facility to minimize 

the waste dumping at dumping site. 

4. Deal animal body should not be thrown in open at dumping site. It should buried 

within disposal site till alternate arrangement not made. 

5. Directorate UADD Bhopal should intervene to accelerate the process of approvals 

of the DMC in following proposals: 

 Preparation of DPR for legacy waste processing and disposal at existing site. 

 Preparation of DPR for MRF and composting facility at new site and its 

approval thereafter. 

 Approval of DPR prepared by DMC regarding development of secure landfill 

site at new site, which is submitted to UADD on 04.09.2024.  

 Technical assistance to DMC for submitting application to SEIAA Bhopal for 

Environmental Clearance. 

 Preparation of project for scientific disposal of animal dead body.  

 

This report is signed by Joint Committee members  

 
 

Akshay Temrawal  

CEO, Jila Panchayat,  

Datia  

R. R. Singh Sengar  

Regional Officer, MPPCB,  

Gwalior  
Nagendra Singh Gurjar  

Chief Municipal Officer,  

Datia 
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Annexure-C/1 
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Annexure-C/2 

 

 

Ground Water Quality Data Sheet 

 

Location:- Borewell Water from Trenching Ground Datia 

Duration:- Last 03 years 

 
Sr. 

No. 

Parameter Unit Permissible 

Value  

(As per IS 

10500:2012) 

May 

2025 

April 

2025 

Dec. 

2024 

Aug. 

2024 

July 

2024 

Dec. 

2023 

July 

2023 

May 

2023 

March 

2023 

1 Alkalinity as 

CaCO3 

mg/l 600 120 140 130 210 205 210 350 260 290 

2 Ammonical 

Nitrogen 

mg/l 0.50 0.40 0.45 0.40 0.76 0.64 1.25 0.80 0.62 0.83 

3 Calcium 

Hardness as 

CaCO3 

mg/l 200 80 90 90 305 300 200 250 190 210 

4 Chemical 

Oxygen 

Demand 

mg/l - 14 12 10 68 62 84 20 30 42 

5 Chloride mg/l 1000 35 40 40 72 76 84 80 60 80 

6 Conductivity Micro 

mho/cm 

- 1045 1080 860 618 610 620 1265 760 778 

7 Magnesium 

Hardness as 

CaCO3 

mg/l 100 30 30 30 85 42 82 90 50 60 

8 Nitrate mg/l 45 1.20 1.20 1.20 0.88 0.87 1.36 0.70 1.20 0.79 

9 pH pH Unit 6.5-8.5 7.45 7.47 7.42 7.23 7.24 7.27 7.70 7.67 7.68 

10 Phosphate mg/l - 0.14 0.14 0.12 1.29 1.76 1.50 1.10 1.30 1.10 

11 Potassium mg/l - 1.20 1.25 1.20 1.65 1.72 1.66 1.20 1.20 1.20 

12 Sodium mg/l - 12.50 18.50 16.70 10.36 11.5 10.48 12.40 11.20 10.60 

13 Sulphate mg/l 400 16.20 17.50 9.50 14 13.94 12 11.60 12.40 12.40 

14 Suspended 

Solids 

mg/l - 7 7 11 80 62 62 22 28 30 

15 Temperature ºC - 27 27 26 27 25 24 23 27 24 

16 Total 

Dissolved 

Solids 

mg/l 2000 521 548 515 400 400 400 80 482 490 

17 Total 

Hardness as 

CaCO3 

mg/l 600 110 120 120 390 342 282 340 240 270 

18 Total Solids mg/l - 528 555 526 480 462 462 822 510 520 

19 Turbidity N.T.U. 5 2 2 2 3 2 1.60 5.0 2 3 
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Annexure-C/3 

 

 

 

Ambient Air Quality Data Sheet 

 

 

Location:- Trenching Ground Datia 

Duration:- Last 03 Years 

 
Sr. 

No. 

Parameter Unit Standard Value  

(As per NAAQS) 

April 2025 July 2024 July 2023 March 2023 

1 PM10 µg/m3 100 57.40 58.50 88.36 72.80 

2 SO2 µg/m3 80 7.10 8.25 10.22 12.80 

3 NOx µg/m3 80 8.80 10.06 12.15 17.90 
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Annexure C/4 
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Annexure C/5 
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Annexure C/6 

 

 
 

 

 

 

17



Annexure C/7 
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Annexure C/8 
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Annexure C/9 
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Annexure C/11 

 

Photographs Taken at Solid Waste Dumping Site of Datia Town 
 

Photographs showing MRF Facility: 
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        Photographs showing C & D Waste Facility      Photographs showing Compost Facility 
   

   
 

Photographs showing Solid Waste Dump 
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Photographs showing Joint Committee Member at Dumping Site 
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : joint committee report dated 09.07.2025 of MP PCB in OA

A 24-2025 Narendra Singh v State of MP & Ors
To : environment protection1986

<environment.protection1986@gmail.com>
Cc : dmdatia dmdatia <dmdatia@nic.in>, Nagendra Gurjar

<cmodatia@mpurban.gov.in>, harnengt
<harnengt@gmail.com>, parul bhadoria04
<parul.bhadoria04@gmail.com>

Email Legal Cell

joint committee report dated 09.07.2025 of MP PCB in OA A 24-2025 Narendra Singh
v State of MP & Ors

Wed, Jul 09, 2025 09:04 PM
2 attachments

Madam/Sir

Please find enclosed the copy of joint committee report dated 09.07.2025 of
MP PCB in OA A 24-2025 Narendra Singh v State of MP & Ors.  This mail may be
treated as proof of service.

Regards

Legal Section
MP PCB

JCR in OA 24-2025 CZ dated 09.07.2025.pdf
19 MB 

38-2025.pdf
2 MB 
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